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      ORDER 

PER N. K. BILLAIYA, AM: 

 

 This appeal filed by the assessee is preferred against the 

order of the CIT(A)-18, New Delhi dated 13.10.2016 for             

A.Y. 2013-14.  

 

2. The solitary grievance of the assessee is that the CIT(A) erred 

in confirming the disallowance of depreciation of Rs.2,28,406/- in 

respect of tenancy rights acquired in respect of the premises used 
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by the assessee wholly and exclusively for the purpose of its 

business.  

 

3. Briefly stated the facts of the case are that during the course 

of the scrutiny assessment proceedings the AO noticed that the 

assessee has claimed depreciation of Rs.228406/- @ 25% on 

tenancy rights.  The assessee was asked to justify the claim. In its 

reply the assessee stated that it had claimed depreciation in 

respect of tenancy rights for the first time in A.Y. 2008-09 and 

thereafter similar claims were made in subsequent assessment 

years.  It was further pointed out that similar disallowance was 

made for the first time in A.Y.2010-11.  The AO was of the 

opinion that since similar disallowance was made in earlier 

assessment years, therefore, proceeded by disallowing 

Rs.228406/-.   

 

4. The assessee carried the matter before the CIT(A) but 

without any success.  

 

5. We have carefully perused the orders of the authorities 

below. We find that this Tribunal in A.Y. 2010-11 in ITA 

No.5149/Del/2014 order dated 11.08.2021 as allowed the claim 

of depreciation.  The relevant findings of the coordinate Bench 

read as under :- 

 



                               3

 



                               4

 



                               5

 



                               6

 



                               7

 



                               8

 



                               9

 

6. Respectfully following the decision of the coordinate Bench 

(supra) we direct the AO to delete the addition of Rs.228406/-.  

The appeal filed by the assessee is allowed.  

7. The order is pronounced in the open court on 10.02.2022 in 

the presence of both the rival representatives. 

 

      Sd/-         Sd/- 
    (AMIT SHUKLA)                                          (N. K. BILLAIYA) 
   JUDICIAL MEMBER                    ACCOUNTANT MEMBER 
*NEHA* 
Date:-10.02.2022 
Copy forwarded to: 
1. Appellant 
2. Respondent 
3. CIT 
4. CIT(Appeals) 
5. DR: ITAT            
                                     ASSISTANT REGISTRAR 

ITAT NEW DELHI 
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Date of dictation 10.02.2022 
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before the dictating Member  
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Date on which the final order is uploaded 
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